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Shri Hathi: It 15 not possible to start
eanals before the negotiations are ac-
tually completed and we decide upon
the site of the barrage

Conversion of Gudivada-Bhimavaram
Section into Broad Gauge

*1067. Shri T B. Vittal Rao: Will
the Minster of Railways be pleased
to refer to the reply given to Starred
Question No 797 on the 2nd Septem-
ber, 1958 and state*

(a) whether the work on the con-
version of Gudivada-Bhimavaram sec-
tion into Broad Gauge has been com-
menced,

(bj 1f so, the amount spent upto the
end of November, 1958 on this pro-
Ject, and

(c) if the reply to part (a) be in
the negative, when 1t 1s likely to
commence?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (c)
No, Sir The financial implhications of
the project just received are under
examinaticn and sanction 15 expected
to be 1issued shortly

(b) Does not arise

Shn T B Vittal Rao A sum of
Rs 26 lakhs ras been provided in the
Budget for the current year as against
an estimated expenditure of Rs 2 28
crores for this project Am I to
understand that this amount wall lapse
because there 1§ no prospect of its
being utilised”

Shri 8. V. Ramaswamy. It was link-
ed up with some two other items, It is
only now that the line clear has been
given and 1t will be taken up

Shri Ranga. Is 1t not a fact that
this conversion was thought of 1n order
to facilitate the export of rice from
the almost heaviest rice bowl wathin
the rice-growing area of Andhra®

Shri 8 V. Ramaswamy, Apart from
that, there are other considerations
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also, namsly, operational facilities.
We want first of all to eliminate the
mixed gauge over the Krishna bridge
and the metre gauge yard at Bezwada
These are some of the main con-
siderations

Shri T B. Vittal Rao. If 1t 15 taken
up, may 1 know whether it will be
completed during the Second Five
Year Plan period?

Shri S. V. Ramaswamy: Efforts will
be made, Sir.

Shri Viswanatha Reddy: May I
know whether technically this project
has been found fruitful and whether
the conversion will be given a tmal
and will not likely be given up?

Shri S. V Ramaswamy: Which?

Mr. Speaker This Gudivada-Bhima-
varam section The hon Member
wants to know whether there is any
prospect of 1t« being given up

Shrt S. V Ramaswamy No, Sir,
there 15 no such prospect

Shn: T. B Vittal Rao The Estimates
Commuttee 1n on. of their reports
about the working of the Railway
Ministry observed that there are huge
amounts provided i the Budget but
they are not utilised and so they lapse
May I know what steps are being
taken by the Raillway Ministry to see
that thewe budget provisions do mnot
lapse?

Shri S V Ramaswamy This 1s a
general question

Shri T. B Vittal Rao It 15 a spec:-
fie question

Shri Tangamani; What will happen
to these Rs 26 lakhs® Rs 26 lakhs
have been provided in the current
year and not a single pie has been
spent so far

Shri S V. Ramaswamy: Is my friend
worried over the lapse or over the
hne? If he 13 worried over the line,
1t will come up
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Shri T. B. Vittal Rao: If there is no
money spent how will it come up?

Mr. Speaker: We can pass any
amount any time but the work has to
be speeded up

Railway Protection Force Act

l.
J Shri Sanganna:
7 Shri H. N. Mukerjee:

Will the Minister of Rallways be
pleased to state

(a) whether 1t 13 a fact that the
Railway Protection Force Act, 1957
has neither yet been enforced nor
any Rules have so far been framed
thereunder, and

‘1008.

(b) if so, the 1easons therefor?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes

(b) The draft Rules have been
framed and are now being carefully
acrutinized by an officer who has been
placed on special duty for this pur
pose It 1s expected that the final
draft will be ready by the end of this
year when 1t will be discussed with
the Ministries concerned An endea
vour 1s being made to place the Rules
before the Lok Sabha by thc middle
of next year

Shri Sanganna. May I know
whether the offences commutted on
the raillway lines have increased or
decreased”®

Mr. Speaker. We are going awa)
from one thing to another

Shri Tangamsni: When this Act
was passed 1n July 1857, why 2 years
have elapsed before the rules are
framed under 1t?

Shri Shahnawaz Khan: The fram-
ing of the rules i3 a very intricate
business I might say that the Re
serve Police Force Act was passed in
19489 and the rules were placed on
the Table of the House in February,
1985 after 5 years

But, I might submit that we have
placed an officer specially on duty for
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this purpose of framung the rules
as expeditiously as possible, and we
hope that by the middle of next yea:
they will be placed on the Table of
the House

Mr. Speaker. I believe there 1s no
purpose 1in having a Subordinate
Legisiation Comnuttee, 1f as the hon
Mmister saild an Act was passed in
1849 and the rules were framed in
1855 and 1t 15 taken as a precedent
He has also said that 1t is only one
year and not three or four years be-
fore the rules are framed

Whenever an Act 1s passed, they
must have in contemplation as to how
they are going to work out or imple-
ment that Act They must frame the
rules within a reasonable time There
IS no use in saying that they would
follow the precedent of four years I
would like to give a direction to the
Subordinate Legislation Commattee
to be wvigilant

The Mamister of Rallways (Shri
Jagjivan Ram) Before you ruled, I
was going to intervene in this case
That should not be treated as a
precedent and 1f it 15 a precedent, 1t
13 a very bad precedent I personally
feel that it has taken too much time
and the matter should have been
expedited much earlier (Interrup-
tion) It came to my notice that the
rules have not been finalised, and,
then, I advised that a special officer
should be put on this duty so that
the rules might be finalised within »
reasonable tame

There are some difficulties, of course,
but they could have been taken care
of earler, because the State Govern-
ments wifl have to be consulted But
I will see that i1t is expedited

Shri Viswanatha Reddy: May I ex-
plain the position of

Mr. Speaker: It 13 not necessary
The hon. Minuster has said that he

will expedite 1t
Shri Viswanatha Reddy: May I ex-
plain the position of the Subordinate





